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Cases pending- in Onssa High Court

2836 SHRI D K PANDA Will the 
Mirnstei oi LAW JUSTICE AND
COMPANY AFFAIRS be pleased to 
itate

(a) whether Government have 
decided to bring some measures m 
order to dispose of cases pending in 
High Courts;

(b) if so, the salient features there
of,

(c) the number of cases pending jn 
Orissa High Court,

(d) whether Government have given 
directive to exped»te the disposal 
thereof, and

(e) if so( the results thereof’

t h e  m in is te r  o r  l a w , ju s t i c e
AND COMPANY AFFAIRS (SHRI 
H R GOKHALE) (a) to <e). The 
State authorities haive been edvised 
to review and reflx the Judge strength 
of the High Courts from time to time 
taking into account the institutions,

disposals and the pendency They 
have also been advised that action to 
fill vacancies should be initiated well 
in advance so as to ensure that the 
vacancies are filled from the date of 
occurrence

The High Court Arrears Committee 
had made some recommendations which 
are purely of administrative rature 
aimed at eliminating delay in the dis
posal of cases The State Govern
ments and the High Courts have been 
advised that such recommendations be 
implemented straightaway

The Law Commission had made a 
number of recommendations for 
amendment of procedural law in cri
minal matters Based on those recom
mendations a new Code of Criminal 
Procedure has been enacted recently

The Law Commission has also sug
gested certain amendments to the Code 
of Civil Procedure 1908 with a view 
to eliminating ♦minimising delays m 
civil litigation and thereby reducing 
costs A Bill for amending the Code 
of Civil Procedure is before the Par
liament

The number of cases pending m the 
Orissa High Court on iOlh Tune, i974 
was 865

Permanancy for Casual Labourers en 
Indian Railways

2857 SHRI P G MAVALANKAR 
Will the Minister of RAIT WAYS be 
pleased to state

(a) whether any casual labourers are 
being made permanent on the Indian 
Railways, and

(b) if so, the broad outlines there
of’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (a) and (b) In 
accordance with the service conditions 
of casual labourers, they r̂e not made 
permanent directly They are first 
engaged against temporary posts and 
subsequently absorbed agaist jegular




